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(TO BE PUBLISHED IN PART-IV OF THE DELHI GAZETTE EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14 (6)/LA-2004/49 “nAg | Dated:10" Feb., 2005

NOTIFICATION

No.F.14 (6)/LA-2004/ The following Act of the Legislative Assembly of the

National Capital Territory of Delhi received the assent of the Hon’ble Licutenant

i

Governor of National Capital Territory of Delhi on the 24" January, 2005 and is
hereby published for general information: - :

. “THE DELHI PLASTIC BAG(MANUFACTURE, SALES AND USAGE) AND NON-

BIODEGRADABLE GARBAGE (CONTROL) (AMENDMENT) ACT, 2004
(DELHI ACT 2 OF 2005)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi
on the 22™ December, 2004) ' |
(24" January, 2005)

" An Act to amend the Delhi Plastic Bag (Manufacture, Sales and Usage) and Non-

Biodegradable Garbage (Control) Act, 2000

BE it énacted'by the Legislative Assembly of the National Capital Territory of -
~ Delhiin the Fifty-fifth Year of the Republic of india as follows: -

1. Short title and commencement. - (1) This Act may be called the
Delhi Plastic Bag (Manufacture, Sales and Usage) and Non-
" Biodegradable Garbage (Control) (Amendment) Act, 2004.

(2) Itshall come into force on such date as the Government may, by
nofification in the official Gazette, appoint.

2. Amendment of long title and the preamble. - In the Delhi Plastic Bag
(Manufacture, Sales and Usage) and Non-Biodegradable Garbage
(Control) Act, 2000 (Delhi Act 6 of 2001) (hereinafter referred to as “the
principal Act’), - -

(a) in the long title, for the words, figures and brackets “the Delhi
' Plastic Bag (Manufacture, Sales and Usage) and Non-
Biodegradable Garbage (Control)”, Act, 2000, the words, figures
~and brackets «the Delhi Degradable Plastic Bag
(Manufacture, sale and Usage) and Garbage (Control) Act,
2000 " shall be substituted; i

i) e the preamble, after the word “roads” and before the word
“and”, the words “river, river bed" shall be inserted.

3. Amendment of section 1. - In the principal Act, in section 1 -

(a)  in sub-section (1), for the words, figures and brackets “the Deihi
Plastic Bag (Manufacture, Sales and Usage) and Non-
Biodegradable Garbage (Control)Act, 2000", the words, figures
and  brackets * the Delhi Degradable Plastic Bag
(Manufacture, Sale and Usage) and Garbage (Control) Act,
2000 " shall be substituted;

. (b') in sub-section (3), after the words. “such date” ahd before the
: words “as the Government”, the words:«_‘_ﬁn respect of such
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sections and chapters and in respect of such persons, groups,
institutions, associations, and business establishments, as the
case may be, shall be inserted.

Amendment of section 2. - In the principal Act, in section 2 -
(i) for clause (b), the following shall be substituted, namely: -

“(b) “bio-degradable garbage” means garbage that can be
degraded by micro-organisms;

(bb) “degradable plastic bag” means a plastic bag designed to
undergo a significant change in its chemical structure under
specific environmental conditions, resulting in a loss of  some
properties that may be measured by standard methods
appropriate to the plastic and the application in a period of time
that determines its classification, as prescribed;

(bbb) “Delhi Pollution Control Committee” means the committee
constituted by the Central Pollution Control Board for the
National Capital Territory of Delhi under section 4 of the Water
(Prevention and Control of Pollution) Act, 1974 ( 6 of 1974) and
section 6 of the Air (Prevention and Control of Pollution) Act,
1981 (14 of 1981);

(i) for clause (c), the following shall be substituted, namely: -
‘(c) “foodstuff” means ready to eat food and food products, fast
food, processed and cooked food in liquid, powder, solid or
semi-solid form;”;

(i) for clause (h), the following shall be substituted, namely: -
“(h) “non-biodegradable garbage” means garbage that cannot
be degraded by micro-organisms and are more specifically
included in the Schedule of this Act;”:

(iv)  for clause (k), the following shall be substituted, namely: -

“(k) “pigments” means chemical substances wused in
manufacturing recycled, coloured degradable plastic bags:”.

Amendment of section 3. - In the principal Act, in section 3 —
(a) in the shoulder heading, for the words “manufacture, sale,

etc.”, the words “manufacture, sale and usage ” shall be
substituted:;
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(b)  for sub-section (1), the following shall be substituted, namely: -

“(1) No person shall himself or by any person on his behalf
manufacture for sale, sell and use any recycled plastic bags or
containers for storing, carrying or packing of foodstuff within the

National Capital Territory of Delhi.”

In the principal Act, after Chapter Il the following new Chapter A
shall be inserted, namely :-

“ CHAPTER-II A

PROHIBITON OF MANUFACTURE, SALE AND USAGE OF
PLASTIC BAGS OTHER THAN DEGRADABLE PLASTIC
BAGS IN THE NATIONAL CAPITAL TERRITORY OF DELHI

3A. Prohibition of manufacture, sale and usage. - No person
shall manufacture for sale. sell and use any plastic bag other
than degradable plastic bag in the National Capital Territory of

Delhi.”
7. Amendment of section 4. - In the principal Act, in section 4 -
(a) for the shoulder heading, the following shall be substituted.

namely:-

“Prohibition of throwing garbage, and ‘samagri’(religious
material) in river bed, river, public places, drains, sewer, etc.’-

(b) for sub-section (1), the following shall be substituted, namely:-

“(1) No person, by himself or through another, shall. knowingly
or otherwise, throw or cause to be thrown in any drain,
ventilation shaft, pipe and fittings, connected with the private or
public drainage works and in river and river beds, any garbage

which is likely to-

(i) impair proper functioning of the drainage, sewage system
and river,

(i) interfere with the free flow or affect the treatment and
disposal of the drain, sewage contents and river;

(i) be dangerous or cause a nuisance or be prejudicial to public
healith;

(iv) be ingested by stray animals leading to serious health
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(c) in sub-section (2) —

(i) for words “bio-degradable or non-biodegradable garbage in any
public place”, the words “garbage in any public place, river or
river bed” shall be substituted;

(i) for clause (a), the following shall be substituted, namely:-

“(a) the garbage is placed in the designated garbage receptacle,
or’.

Amendment of section 5. - In the principal Act, in section 5 -
(i) after clause (b), the following shall be inserted, namely :-

“(bb) provide designated enclosures for throwing ‘samagri
(religious material) in river Yamuna;’

(i) after clause (e), the following shall be inserted, namely:-

“(f)y only degradable plastic bags shall be placed in the bio-
degradable garbage bins.”

Substitution of new section for section 7. — In the principal Act, for
section 7. the following shall be substituted, namely: -

=y Power of local authority for removing non-
biodegradable garbage. — The local authority may, by notice in
writing, require the owner or occupier or part-owner, or person
claiming to be the owner or part owner of any land or building,
which has become a place of unauthorized stacking or deposit
of non-biodegradable garbage and likely to occasion a nuisance,
remove or cause to be removed the said garbage so stacked or
collected or thrown into the river and if, in its opinion, such
stacking or collection or throwing of non-biodegradable waste is
likely to harm the river, river bed, drainage and sewage system
or is likely to be dangerous to life and health of human beings, it
shall forthwith take such steps as may be necessary at the cost
of such person or persons.”

Amendment of section 8. - In the principal Act, in section 8 —

(a) the opening brackets and figure “(1)" shall be omitted:
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()  for the words ‘non-biodegradable plastic bags for purposes
other than those mentioned in section 3", the words “degradabie
plastic bags” shall be substituted:

(c) after the word “form” and before the words “as may be", the
words “and paying the fees” shall be inserted.

(d) in clause (a), for sub-clause (i), the following shall be
substituted, namely :-

“(i) degradable recycled plastic bags;”;
(e) after clause (c) , the following shall be inserted, namely :-

“(dy the degradable plastic bags shall meet the
international/national quality standards and to be certified by a
Government / Government approved laboratory in the manner
prescribed under the rules.”.

Amendment of section 10. - In the principal Act, in section 10, in sub-
section (1), in clause (a), for the words “which shall not be less than
three months but which may extend to one year’, the words “whicfi
may extend to three months” shall be substituted.

Substitution of new section for section 12. — In the principal Act, for
section 12, the following shall be substituted, namely:-

«42, Offences by local bodies. — Any officer of any local body who
willfully fails to implement any provision of this Act shall be deemed to
be guilty of the offence under section 5 of this Act and shall be liable to
be proceeded against and punished accordingly.”

Substitution of new section for section 15 — In the principal Act, for
section 15, the following shall be substituted, namely:-

«45, Direction by the Government. — The loca! authority and the
Delhi Pollution Control Committee shall carry out such directions as
may be issued to them, from time to time, by the Government for the
efficient administration of this Act.”

n




o mi———

By TR

=

e T

SR

- LT S i

&l =

L

14.

Amendment of section 20. - In the principal Act, in section 20, in sub-
section (2), -

(1) clause (a) shall be re-lettered as clause (aa) and before the
clause (aa) as so re-lettered, the following shall be inserted,

namely:-

“(a) prescribing the standard methods of measurement of
degradability of plastic bags;” . - section 2
(bb).

(ii) after clause (b), the following shall be inserted, namely :-
“(bb) prescribing the manner of certification of degradability of

plastic bag by a Government/Government approved laboratory:".
- section 8 (1) (d).

(V,K, Bansall
Joint Secretary (baw, Jus, & L,A,)
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